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under the Rules of Procedure and Comn-
duct of Business in Lok Sabha.
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MESSAGES FROM RAJY.A SABHA

SECRETARY-GENERAL: 8ir, I have
to report the following messages received
from the Secrctarv-Gencral of Rajya
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AMENDMENT TO DIRECTIONS BY

THE SPEAKER

SECRETARY GENERAL: Sir, 1 beg

(1) “In accoidance with the provi-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabhy, 1 amn directed to
return  herewith the Gujarat
Appropriation  Bill. 1974, which
was passed by the Lok Sabha
at its stting held on the 22nd
March, 1974, and tiansmitted
to the Rajya Sabha for its re-
commendations and to  state
that this House has no recom-
mendations to make to the Lok
Sabha in regard to ‘he said
Bill.*

(ii) “In accordance with the provi-
sions of sub rule (6) of rule 186
of the Rules of Procedure and
Conduct of Buuneas in  the
Rajya Sabha, 1 am directed to
return  herewith  the Appropri-
ation (Railways) Bill, 1974,
which was passed by the Lok
Sabha at ite sitting heid on the
22nd Mrch, 1974, and trans-
mitted ro the Rajya Sabha for
its recommendations and to
state that this t{ouse has no te-
commendations to make to the
Lok Sabha in regard to the
sald Bill”
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“Shri Auf Bhari Vajpayee, M2

sentenced till rising of the Court under
Sectionn 188 TPC refenscdl todsy™

“Ihis is from the Superintendent, Central
Sail.
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This is from the Additional
Judicial Magistrate, Delhi

“l have the honouy to inform you
that Shri Atal Bilhari Vajpayee, Member
of the Lok Sabha. ...

Tt o, w9 g < ot A
K3 Ty &Y mar

sfy vew fagrdt sradedt (varfeare) -
2 fer gy AN wr A ¥ 0

QST WA : T AY 66 WA
¥ ¥ Hfew qgr e e g A
At BT ge §1 Mosaym

Chief

“.. .was tried at the Central Jail
Court before me on a charge under
Section 188 TPC for violating the pro-
visions of Section 144 Cr. #C. pro-
mulgated by the District Magistrate,
Delki on 23rd March, 1974, On 25th
March, 1974, at about 10 A M., alle-
gations were read over and explained
to bim vide notice under Section 242
of the Cr, P.C. and I found lum guilty
of the he was sertenced to

i
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Cowvigtion and, Relense CHAITRA §, 1898 (SAKA) Matter Under 226

Rule 37T

SHRI ATAL BIHARI VAJPAYEE:
They have erred aliright.” x vy

MR. SPRAKER: This js from Shri
K. N. Shwmsa, Superintendent, Centjal
Juil, New Delhi:

“In opatinuation of this offic ph~no-
gram  dated 23-3-1974, 1 have the
honour to inform you that Shri Atat
Bihari Vajpayce, who ‘was admitted
in this jail oa 23-3-1974 under section
188 Cr. P.C. has been releated today,
25th March 1974 as he was semtenced
till the rising of the court. This is for
your information.”

He thinks perhiaps that, by sending one,
the Speaker is mot satisfled. This is the
seventh one!
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MATTER UNDER RULE 377

SRORTAGE OF CEMENT aND COAL N
GUJIARAT

SHRI K. S CHAVDA (Patan) X
thank you, Mr. Speaker, for allowing me
to raiss ome important matter regarding
State of Gujarat. It consists of tweo
one is the acute shortage of cement
State of Gujarat; and the second

t the cement unit in the State 15 in

is due to shortage of coal and laying-

of workers by the management of
CC factory at Dwarka in  Jamnagar
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T bave received a telegram from Rajlot
which says:

“Since Ilas; some months. coal in
scute short wupply; cement factories,
potteries, vegetable plants, textily mills
and othey industries of Sauvrashirs



